Government of Jammu & Kashmir
Housing & Urban Development Department

Civil Secretariat, Jammu/Srinagar
H X XX®

NOTIFICATION
Jammu, the 9987%’ of December, 2023

S.0. 627 In exercise of the powers conferred by first proviso to sub-
section (4) of section 43 of the Real Estate (Regulation and Development)
Act, 2016, the Government hereby designate the Jammu and Kashmir
Special Tribunal as Appellate Tribunal for purposes for the Act, till a
regular tribunal is constituted in terms of Section 43 of the Act.

By order of the Government of Jammu and Kashmir.

Sd/-
(Prashant Goyal)
Principal Secretary to the Government
No. HUD-RERA/7/2023 (C. No. 7280205) Dated:23.12.2023
Copy to:-
1.  All Financial Commissioners (Additional Chief Secretaries).
2.  Director General of Police, J&K.
3.  All Principal Secretaries to the Government.
4. Principal Resident Commissioner, J&K Government, New Delhi.
5. Principal Secretary to the Lieutenant Governor.
6. All Commissioners/Secretaries to the Government.
7.  Chief Electoral Officer, J&K.
8. Director General, J&K Institute of Management, Public

Administration and Rural Development.

Joint Secretary (Jammu, Kashmir and Ladakh), Ministry of
Home Affairs, Government of India.

10. Divisional Commissioner, Jammu/Kashmir.

11.  Chairman J&K Special Tribunal.

12.  All Heads of Departments/Managing Directors.

13. All Deputy Commissioners.
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Director, Information, J&K.

Director, Archives, Archaeology and Museums, J&K.

Secretary, J&K Public Service Commission.

Director Estates, J&K.

Secretary, J&K Service Selection Board.

General Manager, Government Press, Jammu / Srinagar.
Private Secretary to Advisor (B) to Lieutenant Governor.
Private Secretary to Chief Secretary.

Private Secretary to Principal Secretary to the Government,
Housing & Urban Development Department.

Incharge website, Housing & Urban Development Department.
Stock file.

( mar) JKAS
Deputy Secretary to the Government
Housing and Urban Development Department
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